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Notes of The Registry Order of The Tribunal 

  Heard Ld. Counsels for both the sides. 

It is undisputed that the period for which Dies Non rules 

has been decided by the Respondents is included  in the 

charge sheet vide ARTICLE-IV of the charge memo 

dated 11.04.2018(Annexure-A/15) and the  Disciplinary 

proceeding  against the applicant is  pending. 

Ld. Counsel for the Respondents filed the short reply and 

submitted that the decision was taken by the respondents  

under provision of FR 17 and that the show cause notice 

has been issued to the applicant before  deciding the 

period  to be  ' dies non' .  Ld. Counsel for the Applicant 

submitted that applicant  had filed reply to show cause 

within the time which was not been considered by the 

Respondents before passing the said order.  

In view of the submissions above,   pre-judging the  

period in question as unauthorised absence, when the 

proceedings for the same charge is pending finalization is 

unjust and violation of the principles of natural justice.  

Hence, the order dated 09.03.2018(Annexure-A/13) 

treating the period as dies non is quashed and the  

Respondents are directed to complete the disciplinary 

proceedings as per law in four months time and pass 

appropriate order as per law for the period in question 

while passing the order on the disciplinary proceedings 



by the competent authority.  With the above 

observations  the O.A is disposed of.  No order as to 

costs.  
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